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Present: Hon! ble Mr.Justlce D.N.Chou=

\.dhury, Vice=Chairman.

Let this case be llsted on 21.11.00

p)
for orders.

A

Vice=Chairman

'

DO Heard learned counsel for the parties.
Issue notice to show cause as to why the
contempt proceedings shall not be initiated
against the alleged contemners. List on

29.11.00 for orderse

Vice=Chairman

No reply to the show cause has been
filed. The contemners are ordered toc be
personally present before this Tribunal

on the next date.
List on 15.12.2000 for further order.

Vice-Chairman
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15.12.00 The alleged contemners Mrs. Eral
Moore, Principal, Kendriya Vigyéiaya '

yaya 200 L B Sangathan, Nagaon Paper Mill,Jagiroad
— Dist. and Sri D.K.Saini; The “4stt.
-Commissioner, Kendriya Vidyalaya Sangathan,
/Zg%/ 4%£‘W°7L /<;$7 ) Maligaon are present in the Court to-day.

«ﬂZf;vv ,ﬁ%}éLa 4 /Z>L° : Pr.B.,P. Todi, learned counsel for ;eSponden

/97@00«@\73 . oZ/.
>

seeks time to file rep&y. Prayer is- allowed

List on 211.01 for orders.

The pgreeggﬂprese é@g? the respondist

&}u&/aispensed with fp{,timeﬂbeing.

—""
N
“Member . Vire-Chairman
. Y c&?
lm : ‘
) ; . . Coe N ( -
2;}.01 * Heard Mr.A,C Boraguhaiﬁ learned counsel

for the applicant add:-also heard the Principa
Kendrlya Vidyalaya Sangathan, Nagaon Paper
Mill, & Jagiroad  and Her presence is dispen-

g /- o’ sed with, List the matter.on 10,1401 For[qm
/ ~
/47//( JW\,, 6) 7[, [‘- | orders. , o N l

. R o Vice-Chairmgn
% £M7>‘))’ /VD ]‘ﬁpe/ . e : \ \
im _ ' T : '
%J 10.1.01 List the matter on 842401 for o_:.;dg;s.
S . \Q‘/ (% . & (;(,w
ABH Loyt ok E’V”‘ Member (/\9\%7 ' . Vice=Chairman
o behedd 8% Tus
lm
Covmte mrun No- 122, S
842.01 In view of the order passed in O.A.NO.

.

9

22 of 2000 the C.P. 1s clpsed.
f ; .

Member | vVice-Chairman
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In C,A, No, 22/2000

hd,J aina.'{._ Abedin'Hazarika +so Fetitioner

- S . !

Principal, 'Kendriya Vidyalaya.
‘Sangsthan, Jagiroad and ors,

-

oo Con tanners

Subj et matter - ‘

Code No,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALSsGUWHATI BENCH @

[

~

GUWAHATI.

CONTEMPT PETITION NO.___ /2000,

'IN O.2A. NOs 22/20020, -

IN THE MATTER OF 3

Md. Jainal Abedin Hazarika,

.e Applicant
- Vs = |
Principal, Kendriya Bidyalaya
Sangathan, Jagiroad and Others,

.e Respondents

Contemners.

"IN THE MATTER OF :

An applicatign‘&nder Section 17 df thé
Administrative Tribunal Act,f1985 praying
for iﬁitiatién of Centemtj?radééﬁing against
the Contemners for non-complianc@f the

order dated 16-2-2000 passed in O.AsNo.22/
2000, ‘ '
- AND = ,

IN THE MATTER OF :

M3, Joynal Abedianazarika,

s/0 Sarifuddin, Village-~ Pgtiapathar,
P.O. Patia Chapari,B.S. Dhing,

Dist. Nagaon(Assam)

( PRT in XeV.S. Jagiroad).

»

ses ‘ Petitioner.
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1. Sri/Mrs. Erak C. Moore,

-~

Principal, Xendriya Vidyalaya,
Sangathan, Nagaon Paper Mill,

Jagiroad, Dist. Morigaon(Assam).

2. Sri D.K. Saini,
M’ .

The Asstt. Commissioner,

Kendrya Vidyalaya Sangathan(8.R.),

Chhaya Ram Building, 2nd Floor,

Maligaon Charal@,@ﬁwahati-lZ.

.o Respondedts.

That your applicant most hunbly and respectfully

beg to state as under i-

1, - That, the applicant was appointed as Primary Eeacher
at Teaga Velley K.V.S., Arunschal Pradesh vide Memo No.
FeS. 52/PRT/(NE)/KVS/GR/84-85/1717-29 dt. 18.7.84. He joined
on 9.8.85. On request on Medical ground the applicant was
transferred from Tenga Velley, Arunachal Pradesh to KeVeSe
Jagiroad vide No,F-9(1)/XVS/FR/85-86 dt. 30.7.85 and
subsequently he was relieved from KeVeSe Tenga Velley,.
Arunachal Pradesh vi&e Memo No.F.25/4VTV/85-86/639-15 dated.
13/8/85. He joined X.V.S. HPCL Jagiroad on 16.8.85. Copies
of all orders are annexed in Original application as

Appointmant letter - Annexure - A,

Transfer order from XKVS

Tenga VElley,A.P. - Annexure - B.

Relieved order from KVS

Tdhavelly. -  Annexure - C.

The applicant was surprised when on 8/38/1998 he

received the Transfer order transferring him from XeVeS.,
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HPCL, Jagipadd, to X.V.S. No.2 Missamari'on'“surplus
ground". The applicant is senior most PRT in XVS, HPCL
Jagioad, hence cannot be alleged to be surplus, The
impugned order for transfer (on surplus ground) is not in
public interest and is with ill motive and malafide inten- Zg

tione

* 2. | That, your applicant has appraised the Hon'ble Court,

(1) To declare the Transfer order dtde 31e7.98 bearing
- Memo No. P-10-1/98/KVS(GR)/8226-37 as illegal,
arbitary and malafide as the same has been passed

in violation of the relevent surplus rules.

(ii) Direct the respondant not to implement or give
éffect to the aforesaid Transfer order dte.3l.7.98

and quash the same.

(1ii) Direct the respondent to allow the petitioner to
join in his original post of teacher (PRT) in K.V.
HPCL, Jagiroad with effect from 31.7.98 without any

break in service.

(iv) To pray arrear salary/pay and allowances with effect
from 31.7.98 till he is allowed to join treating

the applicant who to had been in regular services.

(v) To grant adequate compemsation for giging harrash-

ment to the petitioner unnecessarily.

(vi) and to grant any other compensation as deem fit
and proper.
( Relief sought mentioned in Sl.No.8 Page-l11 of

the Original application).
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Order dtd. 16.2.2000 as follows &=

S
=
3. | That, the Hon'ble Court pleased to pass an tnteruniga
" Application has already been admitted. Mr. M.
‘Rahman learned couasel for the applicant prays for :%
and iaterim order. Issue Wotice t» show cause as to
why interim order shall not be granted.Returnable

by 4 weeks. List on 22,3.2000 for orderse.

There is no representation for the Opposite Party.
Meanwhile, the impugned transfer order dte.31.7.98
shall remain suspended ".

B ( Copy of the order is enclosed as Annexure-'A').

4, That, the applicant obtained the certified copy
of the order on 25/2/2000, and immediately on 28/2/2000
submitted an application to the Principal, X.V.S. HPCL,
Jagiroad.along with a copy of Fhe oRder of the Hon'ble
Tribuhal praying to allow him o join at K;V;S- HPCL, Jagigoad.
But the Erincipal’showed his reluctance to aédept his
application as well as the order of the Hon'ble Tribunal.
dowever, the petitioner seat his ap§licatiom by Regd/AD
which was received by the Princioal, KoVoSa on 10.3.2000,
by signing the acknowledgement Postal Receint. -
( A copy of his application and A/D Card are

edic9losed as Aannexure- 'B'2'C' & 'D' ).

5. That, the petitioner submitted andther application
to the Asstt. Commissioner, X.V.S.(GR) by Regd/AD Post on
8/3/2000 along with a copy of the order dt.10.2.2000 of the
Hon'ble fribunal and the sam@ was acknowledged by the Asstt. -
Commissioner on 13/3/2000,

( A copy of application, Postal receint and A/D

Card eaclosed as Annexure- ‘E’, 'FP' and 'G' ).
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6o That, more than 6 (six) months has eleepsed, but
no possitive action has been taken by the respondents.
. 4
The respondents wilfully disobeyed the order of the Hon'ble

- Tribunal and unnecessarily harrashed the petitioner by not .
allowing him to join his duties in X.V.S.,HPECL, Jagirdad ;?
even after raceipt of Hon'ble Tribunal's order. The Responf A
dents have wilfully violated and disobeyed the Hon'ble
Court's qrdér involving punishment for coatempt of court's

order.

7o “That, under the above circumstances, it is a fit case
for the Hén'ble Tribunal for initiation of a Contempt
proceeding against the Contemners for wilfull non-complience

of the Tribunal order dt. 16/2/2000,

Se That, this-applicatioh is made bogafide and‘fof the

end of justice. '
In the fact and circumstances shated above the
Honﬁble Tribunal may be pleased to initiate.
Conﬁémpt Proceeding against the Contemhers for
wilfull nonscomplience/disobedience of the order
dt. 16/2/2000 aad further be pleased to inflict
adequate puaishment to them, ahd/or pass such fur-
#her Order or orders as may deem fit and proper
under the above facts and circumstances of the
case.

And for this act of kindness the humble applicant shall

ever pray -

- Affidavit -
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AFFIDAVIT
I, Md. Joynal Abedin Hazarika /0. Sarifuddin

aged about 43 yemrs, resident of village patiapathar.{

p‘o’. Patia Chaoari P.S. Dhing, Dist .Nagaon (Assam)

do hereby solemnly affirm and state as f0110ws H

1l Tﬁat I am the petitioner in the aboveé Cbntempt '

petition and as such I am well acquiinted with the fact

and circumstanceé ‘of the case and also competent to

sign this affidavit,

2. That the statement made in Paragraph 1 to 8.
are true to my the best of my knowledge and I

have not suppressed any material facts,

3. fThat this affidavit is made for the purpbse of
£illing the contempt petition before the C.A.T

Guwahati Bench, Guwahati for noncompliance of the
Judgment/order dtd 1642,2000 passed in 0.A N0g22/2000¢

Thaty I have been duly svworn this affidavit .

and I sign this affidavit to this 4th day of

September/2000,
Identified by \JL& M
- Y DEPONENT
Z—oL YN
Cm. am o)
Advocate

Solemnly affirm and declare oo
before me by the deponent,

Advocate,
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DRAFT CHARGE

&1
: | e
Lald down before the Hon'ble Central 2dministra=- §

tive Tribunal, Guwahati Bench, Guwahati, for initiating
Contempt Proceeding against the alleged Contemners
responsible for w1lfal non-conollance of the Judgement
and Order dated 16/2/2000 passed on O.A.No. 22/2000 and
further be pleased to impose punlshment against the
Contemher/resoondents for wilful non-compliance and

deliberate violation of the Hon'ble Tribunal's Order
dated [602_ Qﬁﬁa

st pg et o, s ™
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( See Rule 42)

n The Central Administrative Tnbunal
GUWAHATI BENCH : GUWAHATI

”-

ORDER SHEET
APPLICATION NO. %/ 2010 OF 199

-

Applic nt(s) /t//d) Q/r; . mé A‘Z (;é:{)—/ 9//’> e (.‘&'

Respou tent(s) ;l/\/l- o0 ﬂ,{x ~ P EN

/ d}‘ s ( f ot / ¢ /’f./ ‘-\‘.\
/‘/r A/ OYA/

{’ Y e

Advoc: le for Applicant(s) A / v . // &

S M f ks O

Advoc:. e for Respondeat(s)

) ¢ .G 5 C.
a | fy 2
VN

Apglication has already beaen

admitted.
Mr H.Rahman lcarncd counsel for

the applicant prays for an interim
“order. Issue notice to shcw casse as

to why interim order shall not be

22,3.2000 for orders.
; There 1s no representation for
" the opposite party. Meanwhile,the

shall remain suspended. -
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ANNEXURE = ﬁg) R

-To, .
The Principal, K.V. HPC Jagiroad,
Dated #- The 9th of March, 2000.

Subjgcts- Prayer for joining at K.Ve. HPC, Jagirsad.

Reference s~ Vide Order sheest of the hon’ble Vice=Chatrman
- Central Administrative Tribunal, Guwahati Bench.
Dated 3~ 25.2.2000.

Madam, | , ,
Please find enclosed herewith a copy of the Order
Sheet of the hon'ble Vice~Chairman, Central Administrative
~ Tribunal, Guwahati Bench, dated - 25.2.2000 in which my
~ surplus transfer order dated- 31.7.98 has been suspended.

Therefore, I request your honcur to take necessary
measures for my joining at K.V. HPC. Jagiroad and oblige.

Thanking you Madam,

Yours faithfuily,

Sa/-( M3. JeA. Hazarikal
Block No. A/72/3
HPC, Township,
- P.0. Kagaj Nagar,
Dist. Morigaon(Assam)
Pin: 782413.
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To,
The Asstte Commissioner, KVS (&R),
Chhaya Ram 3uilding, 2nd: Floor,
Maligaon Charali, Ghy.- 12,

Dated’- The 8th of March, 2000.

SUbJBth- PraYer for permission to jdin at K.V. HPCL,
Jagiroad.
Referehce:- Vide Order Sheet of the hon'ble Vice-Chsirman,

Central Administrative Tribunal, Guwahati Bench,
dated = 25,2.2000.

'Respectedlsit,

"I have the honour to bay before your good self the
following few lines for your kind consideration and necessary
action please,.

That Sir, please find enclosed herawieh a copy of the
hon'ble Vice Chairman, Central Administrative Tribunal's
Order sheet datad 25.2.2000 where my transfer order dated
31.7.98 has been suspended. '

Therefore, I would like to request your honour to

authenticate your necessary action and permit me to join my
duties at X.V. HPCL, Jagiroad.

For this act of your kindness, I shall remain ever
grateful to you.

Thanking you sir,

Yours faithfully,

S83/-( Md. J.A. Hazarika) PRT,
KiV. HPCL, Jagiroad.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :- GUWAHATI BENCH
| AT GUWAHATI
CONTEMPT PETITION NO. 31/2000 IN

ORIGINAL APPLICATION NO.22/2000

Md. Jainal Abedin Hazarika
.. Applicant
-Versus-

Union of India & others

..... Raespondents.

IN THE MATTER OF‘:

An affidavit-in-opposition filed on

behalf of Respondent No.2.

I, S8hri D.K. 8Saini, son of Shri C.L. %aini, aged
about 52 years, presently residing in Guwahati, in the State

of Assam do hereby solemnly affirm and state as follows i

1. That I am presently wohging as the Assistant
Commissioner, Kendriya Vidyalaya Sangathan (hereinafter
referred to in short as KVS) Guwahati Region in the State of
Assam. I have been impleaded as Reépondent N$.2 in the
aforesaid Contempt Petition. A copy of the Contempt Petition

was served upon me. I have gone througﬁ\lhe same and under-
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Y
_..2«\
stood the contents thefeof.
2. That the deponent does not admit anything other

than those specifically admitted herein and the statements
based on documents to the extent and such documents on
records suppoart them. All other statements made in the
Petition are therefore may be treated as denied by the

deponent.

3. That with regard to the statements made in para-
graph 1 of the Contempt Petition the deponent begs to state
that thevpetitioner was transferred on surplus ground from
K.V., HPCL, Jagiroad to K.V. No.2 Missamari vide letter No.F
10-1/98-KVS (GR)/5226~37 dated 31.7.98 and No.10-1/98~

KVS(GR)/6882-88 dated 19.9.98. As per the KVS Transfer

‘Guidelines, an employee of a particular category who has the

longest stay at the station was to be transferred to another
K.V. where a clear vacancy exist. Therefore, on the same
ground Md.J.A. Hazarika was transferred on public interest.
In compliance of the transfer order, Md. J.A. Hazarika was
relieved by the then Principal K.V. HPCL Jagiroad vide
letter NO.F-29/KVHPC/JRD/1998-99/258~61 dated 27.8.98 with
the direction to report to K.V. No.2 Missamari. But the
petitioner refused to accept the relieving order. So the

same was sent to the Petitioner by Registered Post.

4. That with regard to statements made in paragraph 2

of the Céntempt Petition the deponent begs to state that the
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' petitioner was transferred as per KVS Transfer Policy. BAs

per staff strength sanctioned during 1998-99, Md. J.A.
Hazarika was declared excess and accordingly transferred to
K.V. No.2 Missamari where a clear vacancy exists. Thersefore

there is no arbitrary or malafide intention.

Moreover, in compliance of the said transfer
order, thélpetitioner was relieved on 27.8.98. Further, thg
petitioner was already relieved from K.V. HPCL, Jagircad on
27.8.98, all his dues i.e. (Salary and Transfer Grant) bhas
been paid to him vide Cheque No.245544 énd 245546 dated
27.8.98 amounting to Rs.9656/~. But Md. J.A. Hazarika re-
fused to accept and so the same was submitted to the court.
The deponent begs to state that as the petitioner was trans-
ferred as per KV8 Rules, there is no question of' paying
compensation. Further no harassment of any nature was giyen

to the petitioner.

5. That with regard to statements made in paragraph 3
of the contempt petition, the deponent begs to state that
the Petitioner had approached the Hon’ble High Court by
Civil Rule No.4287/98 against the said Transfer Order. The
Courtv by order dated 28.8.98 directed the Respondents that
till the final decision, Md. J.A. Hazarika should be allowed
to continue in K.V. HPCL Jagiroad "if he is not already
relieved”. Since Mr. J.A. Hazarika was already relieved on
27.8.98 by brder No.F29/KV HPCL/JRD/1998-99/258-61 dated

27.8.98 the Hon’ble Court’s order dated 28.8.98 became
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infructuous.

The petitioner again filed a Contempt Petition
No.398/99 before the Hon’ble High Court on the same issue
but the same was disposed of as infructuous by the Hon’ble

Court vide order dated 8.9.99.

Further, it is submitted that with reference to
his representation dated 26.4.99, the Transfer Order dated
31/7/98 the place of posting of Md. J.A. Hazarika PRT has
been modified from KV No.2 Missamari to KV  Chabua.
Accordingly he was directed to report to K.V. Chabua after
Summer Vacation vide KVS (GR) order NO.F.10-1/98~

KVS(GR)/2443-46, dated 8.6.99 but till date he has not re-

Aported to K.V. Chabua.

6. ‘ That with regard to statements made in paragraph 4
of the Contempt Petition the deponent begs to state that the
petitioner 'wés already relieved from K.V. Jagiroad vide
Relieving Order No.F.Z?/KV,» HPCL/KRD/1998~00/258~61 dated
27.8.98 in compliance of the said Transfer Order dated
31.7.98. The Principal is not thé Competent Authority to
allow him to join after'he was relieved from K.V. Jagiroad.

Therefore, he was not allowed to Jjoin.

7. That with regard to the statements made in para-
graph 5 of the Contempt Petition, the deponent has no com-

menﬁs as they are matters of record.



8. " That with regard to statements made in paragraph 6
of the Contempt éetition, the deponent begs to state that
the averments made by the Petitioner is not correct. The
Petitioner was already relieved vide order dated 27.8.98 in
compliance of th@ Transfer Order dated 31.7.98. In view of
the Hon’ble-High Court’s érder and for his . representation
dated 26.4.99, his place of posting has Eaen modified and
the Petitioner was bosted at K.V. Chabua vide office order

NO.F.10-1/98~KVS(GR)/2443-46 dated 8.6.99.

Further; it is submitted that Md. J.A. Hazarika
had suppressed the fact before the Hon’ble Court regarding
the modification of his transfer from KV No.2 Missamari to

K.V. Chabua and till date he has not joined his duty at K.V.
Chabua.

9. That with regard to statements made in paragraph 7

of the Contempt Petition the deponent begs to state that

there is no willful violation or disobedience of the Hon’ble
Court’s order. Therefore; it is prayed that the contempt
proceedings initiated against the deponent may kindly be

dropped.

10. That with regard to statements made in paragraph 8
of the Contempt Petition the deponent begs to state that the

Contempt Petition filed by the petitioner is devoid of any



merit and not filed bonafide . Therefore it is liable to be

dismissed.

11. That the deponent begs to state that she is always
prompt in complying ﬁHé’orders passed by Hon’ble Court and
can never think of violating any order passed or direction

given by the Hon’ble Court.

12. That this affidavit is filed bona fide and for thé

ends of justice.

13. That the statements made in this affidavit are
i true to the best of my knowledge and belief supported by the
relevant record which I believe to be true.
i " And I sign this affidavit-in-opposition on this \%v

L day of January, 2001 at Guwahati.

A?? CA(\MLM‘
/
D E pm




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH &=

AT GUWAHATI

CONTEMPT PETITION NO. 31/2000 IN

ORIGINAL APPLICATION NO.22/2000

Md. Jainal Abedin Hazarika
| Applicant
-Versus=-
Union of India & others

..... Respondents.

IN THE MATTER QF :

An affidavit-in-opposition filed on

behalf of Respondent No.l.

I, Mrs. Eral C. Moore, wife of Slowi . C‘-O'ﬁQﬁﬂy

' aged about H38 years, presently residing in Jagiroad in the

State of Assam do hereby solemnly affirm and state as fol-

lows &=

1. That I am presently working as the ﬁfincipal,
Kendriya Vidyalaya (hereinafter»referred inshort as K.V),
Nagaon Paper Mill, Jagiroad, under Guwahati Region 1in the
State of Assam. I haQe been impleaded as the Respondent No.l

in the aforesaid Contempt Petition. A copy of the Contempt



petition was served upon me. I have gone through the. same

ahd understood the contents thersof.

2. That the deponent does not admit anything other
"'*“‘0\ Ao aNod g reandy (Vg woe W\f"‘-’“’

than those specifically admitted hereinAand such documents

on records support them. All other statements made in the

petition are therefore may be treated as denied by the

deponent.

3. That with regard to the statements made in para-
graph 1 of the Contempt Petition the deponent begs to state

that the petitioner was transferred on surplus ground - from.

K.V.., HPCL, Jagiroad to K.V. No.2 Missamari vide letter No.F

10-1/98-KVS (GR)/5226-37 dated 31.7.98 and No.10~l/98“
KVS(GR)/6882-88 dated 19.9.98. As per the Kv8 Transfer
Guidelines, an employee of a particular category who has the
longest stay at thé station was to be transferred to another
K.v. where a clear vacancy exist. Therefore, on the sane
ground Md.J.A. Hazarika was transferred on public interest.
In compliance of thé transfer order, Md. J.A. Hazarika was
relieved by the then Principal K.V. HPCL Jagircad vide
letter No.F*Z?/KVHPC/JRD/1598«99/258*61 dated 27.8.98 with
the direction to report ﬁo K.V. No.2 Missamari. But the
petitioner refused to accept the relieving order. 8o the

same was sent to the Petitioner by Registered Post.

4. That with regard to statements made in paragraph 2
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of the Contempt Petition the deponent begs to state . that the
petitioner was transferred as per KVS Transfer Policy. As

per staff strength sanctioned during 1998-99, Md. J.A.

_ Hazarika was declared excess and accordingly transferred to

K.V. No.2 Missamari where a clear vacancy exists. Therefore

there is no arbitrary or malafide intention.

Moreovér,‘ in compliance of the said transfer
order, the petitioner was relieved on 27.8.98. Further, the
petitioner was already relieved from K.V. HPCL, Jagiroad on
27.8.98, all his dues i.e. (Salary and Transfer Grant) has’
been paid to him vide Cheque NO.245544 and 245546 dated
27.8.98 amounting to Rs.9656/-. But Md. J.A. Hazarika re-
fﬁsed to accept and so the same was submitted to the court.
The deponent begs to state that as the petitioner was trans-
ferred as. per KVS Rules, there is no question of paying
compensation. Further no harassment of any nature was given

to the petitioner.

5. | That with regard to statements madse in paragraph 3
of the contempt petition, tﬁe deponent begs to state that
the Petitioner had appfoached the Hon’ble High Court by
Civil Rule'No.4287/98 against the said Transfer Order. The
Court by order dated 28.8.98 directed the Re$pondenté that
till the final decision, Md. J.A. Hazarika should be allowed
to continue in K.Vl HPCL Jagiroéd “if he 1is not alreédy

relieved”. Since Mr. J.A. Hazarika was already relieved on

27.8.98 by order No.F29/KV HPCL/JRD/1998-99/258-61 dated



»7 8.98 the Hon’ble Court’s order dated 28.8.98 became

infructuous.

The petitioner again filed a Contempt Petition
No.398/99 before the Hon’ble High Court on the same issue
but the same was disposed of as infructuous by the Hon’ble

Court vide order dated 8.9.99.

Further, it is submitted that with reference to
his repraSentation dated 26.4.99, the Transfer Order dated
31/7/98 the place of posting of Md. J.A. Hazarika PRT has
been modified from KV No.2 Missamari to KV Chabua. -
Accordingly he was directed to report to K.V. Chabua after
Summer  Vacation vide KVS (GR) order No.F.10-1/98-
KVS(GR)/2443-46, dated 8.6.99 but till date he has not re-

ported to K.V. Chabua.

6. That with regard to statements made in paragraph 4
of the Contempt Petition the deponent begs to state that the
petitioner was already relieved from K.V. Jagiroad vide
Relieving Order No.F.29/KV, HPCL/KRD/1998-00/258~61 dated
27.8.98 in compliance of the said Transfer Order déted
31.7.98. The Principal is not the Competent Authority to

allow him to join after he was relieved from K.V. Jagiroad.

Therefore, he was not allowed to join.

7. That with regard to the statements made in para-

graph 5 of the Contempt Petition, the deponent has no com-



ments as they are matters of record.

8. That with regard to statements made in paragraph 6

~of the Contempt Petition, the deponent begs to state that

. the averments made by the Petitioner is not correct. The

Petitioner was already relieved vide order dated 27.8.98 in

-compliance of the Transfer Order dated 31.7.98. In view of

the Hon’ble High Court’s order and for his representation

‘dated 26.4.99, his place of posting has been modified and

the Petitioner was posted at K.V. Chabua vide office order

NO.F.10~1/98-KVS(GR)/2443-46 dated 8.6.99.

Further, it is submitted that Md. J.A. Hazarika

had suppressed the fact from the Hon’ble Court regarding the

modification of his transfer from KV No.2 Missamari to K.V.
"Chabua and  till date he has not joined his duty at K.V.

Chabua.

9. That with'regard to statements made in paragraph 7

-of the . Contempt-Petition the deponent begs to state that

there is no willful violation or disobedience of the Hon’ble

Court’s order. Therefore, it is prayed that the contempt

. é\ﬁ.{)ev\w
proceedings initiated against the Respondentg may be

‘dropped.

10. That with regard to statements made in paragraph 8

.of the Contempt Petition the deponent begs to state that the

Contempt Petition filed by the petitioner is devoid of any



merit and therefore it is liable to be dismissed..

11. That the deponent begs to state that she is always
prompt in complying the orders passed by Hon’ble Court and
can never think of violating any order passed or dirsction

given by the Hon’ble Court.

12. That this affidavit is filed bona fide and for the

ends of Jjustice.
13. That the statements made in this affidavit are
true‘to the best of my knowledge and belief supported by the

relevant record which I believe to be true.

And I sign this affidadit~in~opposition on this AWy

day of January, 2001 at Guwahati.

- fﬂ% %7-‘ | M.Moaﬁ)\
| | C - DEPONENT
_ (@/I@M



